FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR SANWARIYAJI BUSINESS
VENTURE PRIVATE LIMITED OPERATING IN REAL ESTATE SECTOR AT
JAIPUR, & MUMBAI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor along | Sanwariyaji Business Venture Private
with PAN & CIN/ LLP No. Limited
CIN No: U45201RJ2011PTC037210
2. Address of the registered office 59, Mansarovar Colony Kalwar Road,
Jhotwara, Jaipur, Rajasthan, India-
302012

3. URL of website NA

4. Details of place where majority of fixed | Block- B, Guman Eternity at plot Nos.
assets are located GH-1 & GH-2, Subhash Nagar, Shastri

Nagar, Jaipur.

Office at 4th Floor, Solaric Building D
of Urmi Corporate Park, Plot No. CTS
no. 988 (Part), 98C, S. No. 46 (PT) and
47 (PT) of Village Tungwa, Saki Vihar
Road, Andheri (E) Mumbai

5. Installed capacity of main products/ NA
services

6. Quantity and value of main products/

. . : NA
services sold in last financial year

7. Number of employees/ workmen 0

8. Further details including last available | The details can be sought by sending
financial statements (with schedules) of | an email on
two years, lists of creditors are | cirp.sanwariyaji2025@gmail.com and/
available at URL: or Virtual Data Room in accordance

with the provisions of the Code and
Regulations made thereunder.

9. Eligibility for resolution applicants | The detailed invitation for expression
under section 25(2)(h) of the Code is | of interest which shall include the
available at URL: eligibility for resolution applicants

under Sec 25(2)(h) of the Code can be
sought by sending an email on
cirp.sanwarivaji2025@gmail.com

10. Last date for receipt of expression of 02/12/2025
interest

11. | Date of. issue of .pr0V151(')nal list of 12/12/2025
prospective resolution applicants

12. | Last dgtg for sgbmlssmn of objections 17/12/2005
to provisional list



mailto:cirp.sanwariyaji2025@gmail.com
mailto:cirp.sanwariyaji2025@gmail.com

13.

Date of issue of final list of prospective
resolution applicants

27/12/2025

14.

Date of issue of information
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants

01/01/2026

15.

Last date for submission of resolution
plans

31/01/2026

16.

Process email id to submit Expression
of Interest

cirp.sanwariyaji2025@gmail.com

17.

[Details of the corporate debtor’s
registration status as MSME.]

NA

e [ ﬁ;.ﬂs Khl)‘q:,;_\\\\
wihgs | )
‘\:"LQS‘"Z - r{“’
VIKAS KHIYANI

Resolution Professional

In the matter of ‘Sanwariyaji Business Venture Private Limited’
IP Registration No. IBBI/IPA-001/IP-P-02738/2022-2023/14194
Reg. & Comm Address: 910, 9th Floor, Ajmera Sikova, Opposite Damodar Park, Nityanand

Nagar, Ghatkopar West, Mumbai-400086
E/ cirp.sanwariyaji2025@gmail.com / cavikas.khiyani@gmail.com

Date: 17" November, 2025

Place: Mumbai

AFA Validity Date: 31/12/2025
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CENTRAL RAILWAY

CORRIGENDUM

Tender Notice No: 5.120.T.Corrigendum/E-Auction Prog./Nov-25,
Date: 14.11.2025. Comigendum o E-Auction Programme for the month
of Novembar- 2025, In partial modification to the original E-Auction
Programmae for the month of November 2025, the following change is
heraby notified:

Auction | Auction Date Modifled Auction| contact
Conducting officers| & Day Date & Day Mo,
sSr.DMM/NGP fiah it a0 20, 112[2!25 1 T219612750
Monday Friday .

All other details and conditions mentioned in the original
programme remain unchanged.

Note: Supplementary Auction will be conducted on next working day from
the original date & timing of Auction for eligitle lots if required. Railway
administration reserves the right to cancal any of the supplamentary
Auction on its own discration,

Mote:- a) Railway reserves the right to withdraw any lot from e-auction,
Railway alzo reserves the right to auction any ot of any depotidivisions in
any subsaquent auction in any suitable manner. Also unsold lots of any
Depot/Division can be sold in subsequent auction of other Depol/Division
of Central Railway, b) As per Govl, policy, where recycling of scrap
material involves environment and pollution issues, such lots will be sold
only to the authorized bidders having valid licenses issued by the Ceniral
Pollution Controf Board (CPCB)/State Pollution Control Board (5PCB).
c) e-Auction catalogue will be available on the wabsite www.ireps.gov.in
d) In case any assistance is required regarding e-Auction, digital signatures,
Fegistration procedure and participation etc., please contact respechive
Auction Conducting officers as above or Dy.CMMSales™Q, Mobile Mo,
8628110761, Email address - dycemm.s.cstm@gmail.com or
ﬂycmms@nr.ralln&t.guv.ln AK-EES

Unsafe and unauthorized work near the railway line is a punishable offence

thEHH.H INSTITUTE OF INSURANCE SURVEYORS AND LOSS ASSESSORS

CIN; LIS0SG2 16 2005NP LOITETS
Registered Office: 6-1-71, Office No. 104 & 106, First Floor, Saeed Plara, LakdiaPul
Hyderabad-500004, Telangana, India.E-mail: sdmin@islacoin Website: hitp:/]
wanndiislaco in/Tel: 040-Z3261072, 21261071

NOTICE

Motice is horeby givon thal tho 18th Adjourned Annual General Meeting of the
f'.|_1rllp.|||'|' i sehndubsd (o ba held on Thisda ¥, The 1thday O Decembes, 2025 Al
11:00 A, M At Hotel The Piaza, 6-3-870, Greendands, Bogumpet, Hydorabad - 500016
Telangana Indis and also through Video Conferencing of Diher Audio-Visual Means
(VCIOAVM') in complinnce with all the applicable provisions of Companses Act, 2013
(ACT) il appicable rules hiroin slong with Genoral Circuliars Nos. 102020 dated 08
Aprl 2020, 13 April 2020, 15 Juna 2020, 28 Septembaer 2020, 11 December 2020, 23
Juna 2021, 08 Decombar 2021, 05 May 2022, 28 Decambar 2022, 25 Saplembsos 2023
And 10 Septembor 2024 (Collectively Referred o As "MCA Creulars”) to iramsact the
businosses a8 sel aut in the Notice dated 150hNovember, 2025, Members stiending The
AGM through VEIOAM shal ba reckonad for the purpose of Ouonsn w's 100 of the Act
In complance af the above Circulars, the Matice of Adipurned AGM and the Financisl
slmbomienls lo the FY 2023-2024 along with Board's report, Auditor's report, and offes
e umnEnts ||..'11|,|l|:I| 1o b aitachod thorelo l:{:-::l-m: Lty relisrod as “Annual Be pl:lﬂ_'l
will b sent nly By o- mall io all the membors ol I hi f',nrhp:l iy wWihrsn a-mal addoess
are registered with the Company, The elecironic dispatch of notice along with ofhes
documants hmwe been completod on Thursdaythe 20thNovember, 2025 and will plso
be available on the Company's website of hitps v, lsla co inf and the E-Voling
Agency (i.e. Right?Vote). Members who have not yet registored their email addresses
are regquested o register the same by providing their name, Membership Number, e
miil id to recelve the notice caling 16th Adjourned AGM, Annual Report & othes
documents parmrssibli 1o be sent ihrough alecironss mode, by sending ¢-mad 1o
admini®jiisia.co.in, |ha member whose name appears in the List of Good Standing
Membors as on 2Tth day of Dctobar 2025 (cut-off date) shall be entitied to vote by way
of e-voting on the date of Adjourned AGM from the commencement of the meeting 18
15 minutes post the conclusion of the meeting, Every member shall have one vobe on
each résolution subject to Articles of Association of the Company
Members are requested 1o carefully read all the Notes which are set out i the Nolice
of the 16ih Adjourned AlGM and casting voles theough remole e-woling
Indian Institute of Insurance Surveyors And Loss Assessors
-
Agay Girdhas
Lhrecior and Secreisry
DiN: 8517367

Place Hyderabad
Date ;15112025

THE SPECIAL RECOVERY OFFICER
Authorised U/s 156(1) of M.C.S.Act 1960 and there under Rule 107 of M.C.S. Rule 1961

Attached to Shivkrupa Sahakari Patpedhi Ltd.,Mumbai, Suryadarshan Tower,
Near Nitin Co., Signal, Eastern Express Highway, Thane (W) — 400 604
Tel No. 022-25835415
FORM “Z2”
[See Sub-Rule [11(D-1)] of Rule 107]
POSSESSION NOTICE FOR IMMOVABLE PROPERTY

Whereas the undersigned being the Special Recovery Officer attached to Shivkrupa

Sahakari Patpedhi Limited, Mumbai, under the Maharashtra Co-operative Societies
Rules,1961, issued a demand notice dated 17/01/2025 calling upon the judgment debtors
MR. BANSODE ANANT VASANT to repay an amount mentioned in the notice being
Rs. 7,27,354/- (Rupees SEVEN LAKH TWENTY SEVEN THOUSAND THREE HUNDRED FIFTY
FOUR Only) within a period of 15 (fifteen) days from the date of receipt of the said notice
and the judgment debtor having failed to repay amount, the undersigned has issued a
notice before attachment dated 03/02/2025 and attached the property described herein
below.

The judgment debtors having failed to repay the amount, notice is hereby given to the
judgment debtors and the public in general that the undersigned has taken symbolic
possession of the property described herein below in exercise of powers conferred on
him under Rule 107[11(d-1)] of the Maharashtra Co-operative Societies Rules,1961, on
this 07/11/2025

The judgment debtors MR. BANSODE ANANT VASANT in particular and the public in
general is hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of Shivkrupa Sahakari Patpedhi Limited, Mumbai,
for an amount Rs 6,53,604/- (Rupees SIX LAKH FIFTY THREE THOUSAND SIX HUNDRED
FOUR Only) and interest thereon.

DESCRIPATION OF THE IMMOVEABLE PROPERTY
ROOM NO 13 CHAWL NO 07 SAI LEELA CHAWL
MATOSHRI JANKI NAGAR MANISHA NAGAR
KALWA WEST PIN- 400605
ELECTRICITY BILL CONSUMER NO. 000023095599

Suryakant Pandit Kumbhar

Special Recovery Officer

(Authorised U/s 156(1) of M.C.S. Act 1960
& thereunder Rule 107 of M.C.S. Rule 1961)

Date : 07/11/2025
Place : Kalwa

THE SPECIAL RECOVERY OFFICER
Authorised U/s 156(1) of M.C.S.Act 1960 and there under Rule 107 of M.C.S. Rule 1961

Attached to Shivkrupa Sahakari Patpedhi Ltd.,Mumbai, Suryadarshan Tower,
Near Nitin Co., Signal, Eastern Express Highway, Thane (W) — 400 604
Tel No. 022-25835415

FORM “Z”
[See Sub-Rule [11(D-1)] of Rule 107]
POSSESSION NOTICE FOR IMMOVABLE PROPERTY

Whereas the undersigned being the Special Recovery Officer attached to Shivkrupa
Sahakari Patpedhi Limited, Mumbai, under the Maharashtra Co-operative Societies
Rules,1961, issued a demand notice dated 06/02/2023 calling upon the judgment
debtors 1.MR. SHARAD HARISHCHANDRA MORE 2. GANESH HARISHCHANDRA
MORE 3. VANDANA HAHRISHCHANDRA MORE 4. RAMESHA BUDHA TAYDE 5. RAJU
RAMESHKUMAR LODH 6. RAMESH ANAND MADALE to repay an amount mentioned in
the notice being Rs. 8,23,378/- (Rupees EIGHT LAKH TWENTY THREE THOUSAND THREE
HUNDRED SEVENTY EIGHT Only) within a period of 15 (fifteen) days from the date of
receipt of the said notice and the judgment debtor having failed to repay amount, the
undersigned has issued a notice before attachment dated 23/02/2023 and attached the
property described herein below.

The judgment debtors having failed to repay the amount, notice is hereby given to the
judgment debtors and the public in general that the undersigned has taken symbolic
possession of the property described herein below in exercise of powers conferred on
him under Rule 107[11(d-1)] of the Maharashtra Co-operative Societies Rules,1961, on
this 11/01/2024

The judgment debtors 1.MR. SHARAD HARISHCHANDRA MORE, GANESH
HARISHCHANDRA MORE & VANDANA HAHRISHCHANDRA MORE in particular and the
public in general is hereby cautioned not to deal with the property and any dealings
with the property will be subject to the charge of Shivkrupa Sahakari Patpedhi Limited,
Mumbai, for an amount Rs 9,29,120/- (Rupees NINE LAKH TWENTY NINE THOUSAND
ONE HUNDRED TWENTY Only) and interest thereon.

DESCRIPATION OF THE IMMOVEABLE PROPERTY
ROOM NO 06 SHRI GANESH CHAWL
OPP. SAIBABA MANDIR MHASOBA NAGAR
DIVA EAST PIN- 400612
HEMANT NAMDEO MOHITE
Recovery Officer
(Authorised U/s 156(1) of M.C.S. Act 1960
& thereunder Rule 107 of M.C.S. Rule 1961)

Date : 11/01/2024
Place : DIVA EAST

HITACHI ENERGY INDIA LTD.

REGISTERED OFFICE: 8TH FLOOR, BRIGADE QPUS, 70/407 KODIGEHALLI MAIN
ROAD. BENGALURU - 560092, KARNATAKA

NOTICE 15 HEREBY GIVEN THAT THE CERTIFICATE(S) FOR THE UNDERMENTIONED
SECURITIES OF THE COMPANY HAS/HAVE BEEN LOST/MISPLACED AND THE HOLDERS OF
THE SAID SECURITIES HAVE APPLIED TO THE COMPANY TO ISSUE DUPLICATE
CERTIFICATE(S),

ANY PERSON \WHO HAS A CLAIM IN RESPECT OF THE SAID SECURITIES SHOULD LODGE
SUCH CLAIM WITH THE COMPANRY AT ITS REGISTERED OFFICE WITHIN 15 DAYS FROM
THIS DATE, ELSE THE COMPANY WILL PROCEED TO ISSUE DUPLICATE CERTIFICATE
WITHOUT FURTHER INTIMATION.

GLAXOSMITHKLINE PHARMACEUTICALS LIMITED

{Regd. Office: Dr. Annie Besant Road, Worll,
Mumbai-400030)

FOLIONO. | NAME OF | cerTiFicaTe | pIsTINCTIVE NoS. oy
SHAREHOLDER | NOS.

APSON57458 | 157454 42278437 - 42278442 f

APSOT57459 | MOTICHAND | 157459 42078443 - 41278548 106

AFS0157460 | 157460 42278549 - 42278692 144

PLACE : MUMBAI NAME OF THE SHAREHOLDER

DATE : 17-11-2025 MOTI CHAND

THE SPECIAL RECOVERY OFFICER
Authorised U/s 156(1) of M.C.S.Act 1960 and there under Rule 107 of M.C.S. Rule 1961

Attached to Shivkrupa Sahakari Patpedhi Ltd.,Mumbai, Suryadarshan Tower,
Near Nitin Co., Signal, Eastern Express Highway, Thane (W) — 400 604
Tel No. 022-25835415

FORM “Z”
[See Sub-Rule [11(D-1)] of Rule 107]
POSSESSION NOTICE FOR IMMOVABLE PROPERTY

Whereas the undersigned being the Special Recovery Officer attached to Shivkrupa

Sahakari Patpedhi Limited, Mumbai, under the Maharashtra Co-operative Societies
Rules,1961, issued a demand notice dated 17/01/2025 calling upon the judgment
debtors MR. HALADE VILAS BABAN to repay an amount mentioned in the notice being
Rs. 7,27,354/- (Rupees SEVEN LAKH TWENTY SEVEN THOUSAND THREE HUNDRED FIFTY
FOUR Only) within a period of 15 (fifteen) days from the date of receipt of the said notice
and the judgment debtor having failed to repay amount, the undersigned has issued a
notice before attachment dated 03/02/2025 and attached the property described herein
below.

The judgment debtors having failed to repay the amount, notice is hereby given to the
judgment debtors and the public in general that the undersigned has taken symbolic
possession of the property described herein below in exercise of powers conferred on
him under Rule 107[11(d-1)] of the Maharashtra Co-operative Societies Rules,1961, on
this 07/11/2025

The judgment debtors MR. HALDE VILAS BABAN in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with the property will
be subject to the charge of Shivkrupa Sahakari Patpedhi Limited, Mumbai, for an amount
Rs 6,53,604/- (Rupees SIX LAKH FIFTY THREE THOUSAND SIX HUNDRED FOUR Only) and
interest thereon.

DESCRIPATION OF THE IMMOVEABLE PROPERTY

ROOM NO 6/17 SAI LEELA CHAWL
MATOSHRI JANKI NAGAR
MANISHA NAGAR KALWA WEST PIN- 400605.
ELECTRICITY BILL CONSUMER NO. 000023231069

Suryakant Pandit Kumbhar

Special Recovery Officer

(Authorised U/s 156(1) of M.C.S. Act 1960
& thereunder Rule 107 of M.C.S. Rule 1961)

Date : 07/11/2025
Place : Kalwa

NOTICE

This is to inform the general public that Original Share Certificate(s)
issued by GlaxoSmithKline Pharmaceuticals Limited, the details of
which are as mentioned below, have been lost/misplaced and an
application has bean mada by the holder(s) for ssuance of duplicate
Share Certificate(s) in respect theraol,

‘Name(s) of | Follo |Certificate| Distinctive No. | No. of |
Holder No. No. o To Shares
Sisir Ranjan
Dutta 206576 | 16925670 | 16925719 S0
(deceased) |
{ 006831
Sl 30351 | 17203045 |17203094| 50
Outta 679361 |32955848 | 32055894 | 50
69362 | 32855895 | 328955044 50

Any person who has a claim in respect of the said shares or objection
to the issuance of the duplicate Share Certificate shall lodge such
claim or objection with the Company at its Registered Office within
15 {fifteen) days from the publication of this notice or else the
Company will proceed to issue duplicate Share Certificate(s) in
tavour of the holder(s) without any further dalay.

Mame(s) of the Holder:
(BODHISATTWA DUTTA)

Place : Mumbai
Date : 15.11.2025

ABB INDIA LTD.

REGISTERED OFFICE : PLOT NO. 5 & 6, ZND STAGE, DISHA - 3RD FLOOR, PEENYA
INDUSTRIAL AREA IV, PEENYA, BENGALURU, KARNATAKA, 560058
NOTICE IS HEREBY GIVEN THAT THE CERTIFICATE(S) FOR THE UNDERMENTIONED
SECURITIES OF THE COMPANY HAS/HAVE BEEN LOST/MISPLACED AND THE HOLDERS OF
THE SAID SECURITIES HAVE APPLIED TO THE COMPANY TO 1SSUE DUPLICATE

CERTIFICATE(S).

ANY PERSON WHO HAS A CLAIM IN RESPECT OF THE SAID SECURITIES SHOULD LODGE
SUCH CLAIM WITH THE COMPANY AT ITS REGISTERED OFFICE WITHIN 15 DAYS FROM
THIS DATE, ELSE THE COMPANY WILL PROCEED TO ISSUE DUPLICATE CERTIFICATE
WITHOUT FURTHER INTIMATION.

FOLIO NO. | MAME OF CERTIFICATE | DISTINCTIVE NOS. ary
SHAREHOLDER | NOS,

M0002576 297144 38769034 - 38769034 1

M0002576 303144 533919339 - 933919363 | 5

M0002577 | 297145-48 | 38769035 - 38769060 26

MOOD2577 | MOTI CHAND 203145 2339193064 - 933913443 al

M0002611 297226-30 | 38769434 - 38769469 36

M0002611 603152 533919773 - 933019880 | 108

PLACE : MUMBAI NAME OF THE SHAREHOLDER

DATE : 17-11-2025 MOTI CHAND

GHV INFRA PROJECTS LIMITED

Registered Office: A-511, 5th Floor, Kanakia Wall Street. Andhen Kurla Road,
Andherl (East), Chakala MIDC, Murmbal - 400083
Tel: =01 22 €941 1500, Emall: inlofghvinfra.com Web: wasghvinfra.com
CIN No.: L43900MH1976PLCAST485

WBGHY

48™ ANNUAL GENERAL MEETING OF THE COMPANY TO BE HELD THROUGH
VIDEO CONFERENCING (VC) OTHER AUDIO-VISUAL MEANS (DAVM)

NOTICE is hereby given that the 48" Annual General Meating {AGM'} of the members: of the
GHV Infra Projgcks Limited (the compary’) will b held on Monday, December 15, 20258
L300 PAL (IST) through video Conderancing {VC) Other Audio Visual Means {08V} faclity
prowvided by Mational Securites Degosilory Limited (WSOL') and in compliance with the
sapliceble provisions of Companies:Act, d13 and the rules made thersunder, read with
Ganaral Circular dated Aprd 8, 2020 read with Circulars dated April 13, 2020, Juns 15, 2020
September 28, 2020, Decambar 31, 2020 and Junie 23, 2021, Decamber 28, 2022 and
Circidars dated May 12, 2020, January 15, 2021 and such others subsequant creulars issued
in this regard, fhe |slest being Seplember 22, 2095 and such other cirgulars a5 issued by the
Secunbes and Exchange Board of India {'SEBI Ciroular) and Ministry of Corporale affairs
[MCA Circularsy o ransact the business sed aul in the Molice corwening the AGM.

The Annial Report for ihe financial vear 2024-25 along with the Copy of Nolice of 1he 48th
AGM will be senl in alectronic mode 1o the Members whose a-mail ids are ragsierad with the
Compary of the Depesieny Pabcipantis) a5 on Friday, Mavembar 14, 2025, The aforesaid
documenis will be avedable on the website of the Company &t bitps:ghvinfa,com and on

SEBI Circufar, no physical coples of the Anneal Repart and aolice of AGM will be sent o any

Membars. In accordance with the Reguiations 36{11(b) of SEBI {Listing Obligaticns and

Disclosure Requiremends) Regufations, W15, a elier for providing a web4ink for accessmng

the Anrual Repord will be sent Io those members who have not regisiered ther e-med ks

Eligibie Members whose email addresses are nof registered with the CompanyDPs are

requestad 1o gel thesr e-mail addresses registersd for the purpsse of receiving fe credenfals

for remata e-valing along with the Nolice of 487 AGM ang Annual Repor for the Financial

Year 2Ee-23 m - lollwing manner|sy

g} Members holding shares in physical mede are requesied fo send an email fo
csf@ghvintra.com, mumbai@in.mams.mufg.com along with necassary documents like
Folio Mo., Mame of membar(s) and self-attested scanned copy of PAN Card or Aathaar
card for regstering their amail addresses

by Mambers holding Shares in Demal mode ane requested 10 conlacl thelr réspeciive
Dapository Paricipant for registedng the email addressas.

Manner of remote epling and - voling during the AGM

The Company =% proving @ voling fackly (remote e-wobng) toits mambers o cast ther votes

o all the resolutions set oul in the notice of the AGM. Addtionaly, tha Company has Tacity

of valing hrough e-wating during the AGM (e-voling], The procedurs for remate e-wofing and

e-yolting dunng the AGM by the members holding sheres in electronic mode/physical mode

will be provided in B Motice of AGA
For GHV INFRA PROJECTS LIMITED

SdJ-
Daksh Tulsibhai Mewada
Company Secretary & Compliance Officer

Place: Mumbai
Date; Movember 17, 2025

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Regi.Off. : 707, Raheja Centre, Free Press Journal Road, Nariman Point,
Mumbai-21. Ph.:(022) 6747 2117 Fax: (022) 6747 2118 E-mail: info@authum.com

POSSESSION NOTICE

(As per Rule 8(1) of Security Interest (Enforcement) Rules, 2002
Whereas the undersigned being the Authorised officer of the Authum Investment
& Infrastructure Limited (“AllL”) (Resulting Company pursuant the demerger of
lending business from Reliance Commercial Finance Limited (“RCFL”) to AllL
vide NCLT order dated 10.05.2024), under the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 and in
exercise of Powers conferred under Section 13(2) read with Rule 3 of the Security
Interest (Enforcement ) Rules 2002, issued a Demand Notices dated 30-06-2025
calling upon the borrower Mohiuddin Ahmed Choudhary Co-borrowers Umme
Habiba Mohiuddin Ahmed Choudhury to repay the amount mentioned in the
notice being Rs.26,24,282/- (Rupees Twenty Six Lakh Twenty Four
Thousand Two Hundred Eighty Two Only) under Loan Account No.
RHAHMUMO000039687 & RHHTMUMO000040797 with further interest and costs
within 60 days from the date of receipt of the said notices.

The Borrower having failed to repay the amount, notice is hereby given to the
Borrower/Co-Borrower and the public in general that the undersigned has taken
SYMBOLIC POSSESSION of the property described herein below in exercise of
powers conferred on him/her under Section 13(4) of the said Act read with Rule 8
of the said rules on this 13th of November of the year 2025.
The Borrower/ Co-Borrower in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the Authum Investment & Infrastructure Limited for an
amount of Rs 26,57,155/- (Rupees Twenty Six Lakh Fifty Seven Thousand One
Hundred Fifty Five Only) as on 31-10-2025 along with future interest and cost
thereon. The Borrower/ Co-Borrower’s attention is invited to provisions of Section
13(8) of the said Act, in respect of time available, to redeem the secured assets.
Description of immovable Property
“ALL THE PIECE AND PARCELS OF THE PROPARTY BEARING FLAT NO.
1/503, ADMEASURING ABOUT 495 SQ. FTS. (BUILT UP) EQUIVLANT TO 46
SQ. MTRS. (BUILT UP)AAREA ON FIFTH FLOOR OF THE BUILDING KNOWN
AS RAM TIRTH APARTMENTS BUILDING B AND SOCIETY KNOWN AS
DIVINE CO-OPERATIVE HOUSING SOCIETY LTD. CONSTRUCTED ON A
PLOT OF LAND BEARING SURVEY NO.27 HISSANO. 2, OF VILLAGE MIRE AT
MUNSHI COMPUND POST MIRA KASHIMIRA, DIST THANE -401104 WITHIN
THE LIMITS OF MIRA BHAYANDER MUNICIPAL CORPORATION IN THE
REGISTRATION DISTRICT SUB-DISTRICT OF THANE.”

Date: 13th November 2025
Place : Mumbai

Authorised Officer
Authum Investment & Infrastructure Limited

ATTENTION TO THE RESPONDENTS

BEFORE THE HON'BLE NCLT, AHMEDABAD BENCH - I
IN THE MATTER OF:
Mr. Ajit Kumar, Resolution Profassional
of Eskay K ‘N° 'IT' (India) Limited

. Applicant
Vs,
Suspended Board of Directors of Eskay
K ‘N “IT' (India) Limited & Ors.
..Respondents

IA No. 1788 of 2024 in CP (IB) No. 420 of 2018

Whereas, the captionad |A nofice was issued on 10.03.2025 by the
Hon'ble Mational Company Law Tribunal, Ahmedabad and the
Respondents herein have failed io appear thereafter.

The Hon'ble NCLT, Ahmedabad has now vide order dated 10.11.2025
directed issuance of this public notice. The Respondaents are heraby
called upon to appear before the Hon'ble NCLT, Ahmedabad Bench = |l
on 07.01 2026, either in person or through authorised representative.

Ajit Kumar <applicant

Resolution Professional of Eskay 'K "N IT (India)

Limited, 305, Ocus Quantum, Sector 51, Gurugram

- 122003 |
Vs |

Express Suiting Private Limited ...Respondent

Office No. 122, 1% Floor, Paras Center A, Tata Mo.1

Road No.2, Opera House, Mumbai - 400004

Kausar Textiles Private Limited ...Respondent

27 A, Mezzanine Floor, Swadeshi Mill Building, Plot Neo.2

MO, 80/84, JSS Road, Opera House, Girgaon,
Mumbai - 400004

Asahi Industries Limited ...Respondent

Ecomax Musrane, Tal, Wada, Thane - 421312 MNo.3
Coral Conpro Private Limited ...Respondent
304, AIPHINE Apartments, kajan Nagar, MNo.4

Samarvani, Silvassa — 396230

...Respondent
No.5

Kaushal Logistics Private Limited
RM-81, Sudarshan Nagar. MIDC, Phase Il
Combivali (East), Thane - 421201

FORM NO. INC-26
[Pursuant to Rule 30 of Companies (Incorporation) Rules 2014]
Advertisement to be published in Newspaper for the change
in Registered Office of the Company from one state to another
Before the Central Government Regional Director, Western Region
In the matter of the Companies Act 2013, Section 13(4) of the Companies
Act 2013
and Rule 30(6)(a) of the Companies (Incorporation) Rules 2014
AND
In the matter of SPAULDING CLINICAL RESEARCH INDIA PRIVATE
LIMITED having its Registered Office at Office No.61, 6th Floor, Atlanta
Building, Nariman Point, Mumbai, Mumbai Nariman Point Mumbai
Maharashtra India 400021 ...Petitioner
Notice is hereby given to General Public that the company proposes to make
the application to the Central Government under section 13 of the Companies
Act 2013, seeking confirmation of alteration of Memorandum of Association
of the company in term of special resolution passed at Extra ordinary General
Meeting held on MONDAY, 22nd DAY OF SEPTEMBER 2025, to enable the
company to change its Registered Office from “State of Maharashtra” to
“State of Telangana”.
Any person whose interest is likely to be affected by the proposed change,
may deliver either on MCA portal (www.mca.gov.in) by filling investor complaint
form or cause to be deliver or send by registered post of his/her objections
supported by an affidavit stating the nature of his/her interest and ground of
opposition to the Regional Director, WESTERN REGION at the Address
“Everest, 5th Floor, 100 Marine Drive, Mumbai-400002, Maharashtra” within
14 Days of date of publication of this notice with a copy to the applicant company
at its registered office at the address mentioned below:
ADDRESS OF REGISTERED OFFICE:
Office No.61, 6th Floor, Atlanta Building, Nariman Point, Mumbai, Mumbai
Nariman Point Mumbai Maharashtra India 400021.
For and on behalf of applicant
SPAULDING CLINICAL RESEARCH INDIA PRIVATE LIMITED
SENTHIL PRITHVIRAJ

Madhu Crimpers Private Limited
Office No. 122, 1* Floor, Paras Center A, Tata
Road No.2, Opera House, Mumbal — 400004

...Respondent
Mo.6

Everlong Trading Private Limited ...Respondent

Flat Mo, 304, Cosmicity Jupiter H No. 1615/20 Type No.7

- C, Sayli, Silvassa, DN - 396230

Avon Realcon Private Limited Respondent
Gala No. 105, Everest Industrial Estate, Near 66 No.B

KW Power Substation, Amil, Silvassa, DN -

396230

Vignaharta Corrugators Private Limited ...Respondent
RM 81, Sudarshan MNagar, MIDC, Phase |l No.9

Dombivali (East) — 421201

Kanha Textiles Private Limited
Paras Canter A, Office No. 127, 1¥ Floor, Tata
Road Mo.2, Opera House, Mumbai — 400004

...Respondent
No.10

Wellworth Apparels Private Limited
Office No M2, Mezzaning Floor, Pead Plaza, Tala
FRoad Mo.2, Opera House, Mumbai - 4030004

...Respondent
No.11

...Respondent '
No.12

Glean Trading Private Limited
A-1, Flat Mo, 303, Anand Nagar Tokarkhada
Khanvel Road, Silvassa, DN — 396230

...Respondent '
No.13

Avazy Realcon Private Limited

Gala No 106, Everest Industrial Estate, 1% Floor,
Mear 66 KNVA Power Substation, Amli Silvassa, DN
- 396230

Dhruvi Properties Private Limited ..Respondent

INVITATION FOR EXPRESSION OF INTEREST FOR SANWARIYAJI
BUSINESS VENTURE PRIVATE LIMITED OPERATING IN REAL
ESTATE SECTOR AT JAIPUR, & MUMBAI

(Under sub-regulation (1) of regulation 36A of the Insolvency
and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS

1 | Name of the corporate debtor along with PAN & | Sanwariyaji Business Venture Private Limited
CIN/ LLP No. CIN No: U45201RJ2011PTC037210

2 | Address of the registered office 59, Mansarovar Colony Kalwar Road, Jhotwara,
Jaipur, Rajasthan, India-302012

3 | URL of website 'NA

Block- B, Guman Eternity at plot Nos. GH-1 & GH-2,
Subhash Nagar, Shastri Nagar, Jaipur. Office at 4th
Floor, Solaric Building D of Urmi Corporate Park, Plot
No. CTS no. 988 (Part), 98C, S. No. 46 (PT) and 47
(PT) of Village Tungwa, Saki Vihar Road, Andheri (E)
Mumbai

5 |Installed capacity of main products/ services NA

4 | Details of place where majority of fixed assets
are located

6 | Quantity and value of main products/ services | NA
sold in last financial year

Number of employees/ workmen [0

Further details including last available financial
statements (with schedules) of two years, lists of
creditors are available at URL:

The details can be sought by sending an email on
cirp.sanwariyaji2025@gmail.com and/ or Virtual Data
Room in accordance with the provisions of the Code
and Regulations made thereunder.

9 | Eligibility for resolution applicants under section
25(2)(h) of the Code is available at URL:

The detailed invitation for expression of interest which
shall include the eligibility for resolution applicants
under Sec 25(2)(h) of the Code can be sought by
sending an email on cirp.sanwariyaji2025@gmail.com

10 | Last date for receipt of expression 02/12/2025
of interest

11 | Date of issue of provisional list of prospective 12/12/2025
resolution applicants

12 | Last date for submission of objections 17/12/2025

to provisional list

13 | Date of issue of final list of prospective resolution | 27/12/2025
applicants

14 | Date of issue of information memorandum, 01/01/2025
evaluation matrix and request for resolution plans
to prospective resolution applicants

15 | Last date for submission of resolution plans i31/01/2026

16 | Process email id to submit
Expression of Interest

cirp.sanwariyaji2025@gmail.com

7 [Details of the corporate debtor’s registration NA
status as MSME.]

VIKAS KHIYANI

Resolution Professional

In the matter of ‘Sanwariyaji Business Venture Private Limited’

IP Registration No. IBBI/IPA-001/IP-P-02738/2022-2023/14194

Reg. & Comm Address: 910, 9th Floor, Ajmera Sikova, Opposite Damodar Park,
Nityanand Nagar, Ghatkopar West, Mumbai-400086

E/ cirp.sanwariyaji2025@gmail.com / cavikas.khiyani@gmail.com

AFA Validity Date: 31/12/2025

Date: 17th November 2025
Place: Mumbai

Place: Karjat Date: 17.10.2025

To

1. Mrs . Baysi Lallu Chauhan, Flat No. 6, Girivan Society, Sanjay Nagar, Near Engg. collage

Road, Dahivali, Karjat.

Mr. Rahul Lallu Chauhan (Legal Heirs of Late Mr.chauhan Lallu Kisan) Flat No. 6, Girivan
Society, Sanjay Nagar, Near Engg. Collage Road, Dahivali, Karjat

Ms. Neha lallu Chauhan (Legal Heirs of Late Mr.chauhan Lallu Kisan) Flat No. 6, Girivan
Society, Sanjay Nagar, Near Engg. Collage Road, Dahivalli, Karjat.

Sir/Madam,

Notice under Sec.13 (2) read with Sec.13 (3) of Securitisation and Reconstruction of

Financial Assets and Enforcement of Security Interest Act, 2002.

You the borrower/mortgagor have availed the following credit facilities from our e-Corporation

Bank now Union Bank of India, Karjat branch and failed to pay the dues/instalment/ interest /

operate the accounts satisfactorily and hence, in terms of the RBI guidelines as to the Income

Recognition and Prudential Accounting Norms, your account/s has/have been classified as

Non-Performing Asset as on 29.05.2025, As on 17.10.2025 Rs. 6,95,949.31/- a sum of Rs.

Rupees Six Lakh Ninety Five Thousand Nine Hundred Forty Nine And Thirty One Paisa Only.

is outstanding in your account.

The particulars of amount due to the Bank from you in respect of the aforesaid accounts is/are

as under: (in Rupees)
Tvoe of Outstanding Unapplied interest | Penal | Cost/charge
F);Eilit amount as on date | from 29.05.2025 to || interest | incurred by | Total dues
Y1 ofNPAie.as on 17.10.2025 (Simple) | the bank
CHOME| 6,38,847.50/- 57,101.81/- 0/- 0/- 6,95,949.31/-
Total Dues: Rupees Six Lakh Ninety Five Thousand Nine Hundred Forty Nine And
Thirty One Paisa Only.

To secure the repayment of the monies due or the monies that may become due to the Bank,
Late Mr. Chauhan Lallu Kisan And Mrs .Baysi Lallu Chauhan the mortgager/guarantor
had executed documents on 30.09.2015 and created security interest by way of Mortgage of
Immovable Property described herein below: All the piece and parcel of the property The
Flat No. 102, on 1 Floor, admeasuring about 387sq. ft carpet (built up area 464 sq.ft.) Plus
flower bed/dry balcony area adm.94 sq. ft. in the building known as Krishna Kunj Apartment,
situated on land bearing S. No. 170, Plot No. 11 situated at Village Mamdapur, Tal Karjat, District
Raigad, within the jurisdiction of Gram Panchayat Mamdapur and Registration District Raigad,
Sub-Registration Dist. Karjat
Therefore, You are hereby called upon in terms of section 13(2) of the Securitisation and
Reconstruction of Financial Assets and enforcement of Security Interest Act, 2002, to pay a
sum of Rs. 6,95,949.31/- a sum of Rs. Rupees Six Lakh Ninety Five Thousand Nine Hundred
Forty Nine And Thirty One Paisa Only together with further interest from 17.10.2025 and
charges at the contractual rate as per the terms and conditions of loan documents executed
by you and discharge your liabilities in full within 60 days from the date of receipt of this notice,
failing which, we shall be constrained to enforce the aforesaid securities by exercising any or all
of the rights given under the said Act.
As per section 13 (13) of the Act, on receipt of this notice you are restrained /prevented from
disposing of or dealing with the above securities without the consent of the bank.
Your attention is invited to provisions of sub-section (8) of Section 13 of the SARFAESI in
respect of time available, to redeem the secured assets.
“All the notices previously issued under SARFAESI Act, 2002 are stand hereby withdraw and
this notice shall prevail and supersede all earlier notices issued by Bank under SARFAESI Act”.
Sd/-
Yours faithfully,
Authorised Officer, Union Bank of India

Date : 12-11-2025 (DIRECTOR) Paras Canter A, Officer Mo, 127, 1% Floor, Tata MNo.1d
Place : Maharashtra DIN: 08510695 Road Mo. 2, Opera House, Mumbai = 400004
y |
Kothari Global Limited ...Respondent
. . 207 Maharshi Debendra Road, Kolkata - 700007 Mo.15
Eﬁqﬁv% UO Uﬂfﬂ'ﬂ Baﬂ _ NTC (Joint Venture) ...Respondent L
3w §far of Indlia Scope Complax, Core-IV, 7, Lodhl Road, New No.17
VEEA STO T § Cverae o vdia Lineahieg .
Karjat Branch:- Vitthal Nagar, Karjat - 411201, Dathi = 110003
Web address :- www.unionbankofindia.co.in, Royal CompServices Private Limited ...Respondent
E-mail: ubin0561827 @unionbankofindia.bank RM - 81, Sudharshan Nagar MIDC, Phase |l MNo.18

Dombivali (East) Thane — 421201

...Respondent .
No.19

Marayan Ramchandra Ghumatkar

1119, 676, Jarwala Building, N.M, Joshi Marg,
Byculla Station, VJB Udyaan, BYC, Mumbai -
400027

Shambhu Singh Trivendra ...Respondent

C-304, Chandrwsh Avenue Lodha Heaver, Milie, No.20
Dombivali (East) Kalyan = 421201

Jaiprakash Atmaram Mishra ~...Respondent ||
A-801, Royal Residence, Puna Link Road, MNo.21

Vittalwadi Station, Katemanivali, Kalyan (East) -

421308 |

TAKE NOTICE thal in default of your appearance on the specified day |
the matter may be heard and determined in your absance in accordance
with the provisions of law.
Date: 16/11/2025 Sd
AJIT KUMAR
Resolution Professional
Eskay K *N’ “IT" (India) Limited
IN THE NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD
SPECIAL BENCH
COURT-2
ITEM No.224-1A17B8(AHM)2024
in
CP(IB) 420 of 2018
Proceadings under Section 7 IBC

IN THE MATTER OF:

Bank of India e pplicant
Vis

Eskay K "N' IT (India) Ltd ...Respondent

Order delivered on: 10/03/2025
Coram:
Mr. Shammi Khan, Hon'ble Member{J)
Dr. Velamur G Venkata Chalapathy, Hon'ble Member{T)
PRESENT:

For the Applicant - Mr. Atul Sharma, Adw.
Farthe Respondent

ORDER
lA/1788(AHM)2024

Heard Ld. Counsel for the applicant.
Ld. Counsel for the applicant is directed fo issue notice to respondents.
List for regular Banch on 13.05.2025,

Sd/- Sdl-
DR. V.G, VENKATA CHALAPATHY SHAMMI KHAN
MEMBER (TECHNICAL) MEMBER {JUDICIAL) |

epaper.ﬁnanciaiexpress.mn‘. .
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@ dw 30w @8)eT  Branch: Jawahar Nagar
Bank of Baroda Sriganganagar

All concerned are informed that as per the provision of the Bank Locker Agreement
and in case of non-payment of dues the below mentioned lockers will be broken open.

If the customer concerned has any ohjection or the locker holder wishes to pay the outstanding
amount or resolve the issue, hefshe is requested to contact the branch before the expected date of|
breaking open the locker. If the locker holder does not respond or does not take necessary action,
the Bank reserves the right to break open the locker and take further action as per the terms and

conditions of the locker agreement. This notice is issued in accordance with the Bank 's policy and
regulatory requirements. For any queries or matters, please contact us at 8875001424 or email us
at srijawi@bankofbaroda.co.in.

Date: 14.11.2025 Authorized Officer, Bank of Baroda

#MANAPPURAM ;...QCME FORMERLY MANAPPURAM HOME FINANCE PVT LTD
CIN : U65923KL2010PLC039179
Hegd omce 1V/470A (OLD) W/638A (NEW) Manappuram House Valapad Thrlssur Kerala 680567
p Office: Manappuram Home Fmance Limited, Third Floor, Unit No. 301 to 315, A
Kanakla Wall Street', Andheri-Kurla Road, Andheri East, Mumbai-400093, Maharashtra
Phone No.: 022-66211000, Wehslle: www.manappuramhnmeﬂn.cnm

POSSESSION NOTICE (For Immovable Property)

Whereas, the undersigned being the authorised officer of Manappuram Home Finance Ltd (“MAHOFIN”)
under the Securmsallon and Reconstruction of Financial Assets and Enforcement of Security Interest *[Act],
2002 (54 of 2002) and in exercise of powers conferred under section 13(12) read with rule'9 of the securil
interest (Enforcement) Rules, 2002 issued a Demand Notice calling upon the borrowers and co-borrowers
to repay the amount mentioned in the notice and Interest thereon within 60 da%s from the date of receipt of
the said notice. The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken Symbolic possession of the pi roKerty described herein
below in exercise of powers conferred on him/her under section 13(4) of the said *[Act] read with rule 9 of
the said rules. The borrower in particular and the public in general is hereby cautioned not to deal with the

Eroperty and any dealings with the property will be subject to the charge of the Manappuram Home Finance
td as mentioned below for each of the respective properties:

Whereas; The undersigned being the Authorized officer of the Punjab National Bank under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 and in exercise of powers conferred under Section 13 read with Rule 3 of the Security
Interest (Enforcement) Rules, 2002, issued a Demand Notice Dated 18/08/2025 calling upon the
Borrower.- M/s Bajrang Trading Co. through Prop ~Smt. Santosh Devi Mali W/o Sh. Nathmal to
repay the amount mentioned in the notice being Rs. 35,31,302.28 (Rupees Thirty-Five Lac
Thirty-One Thousand Three Hundred Two and Paisa Twenty-Eight only) as on 17/08/2025 with
furtherinterest, charges & expenses etc., from 18/08/2025 within 60 days from the date of receipt
of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower and the
public in general that the undersigned has taken possession of the properties described herein
below in exercise of powers conferred on him under sub-section (4) of section 13 of Act read with
Rule 8 of the Security Interest Enforcement Rules, 2002 on this the 15th day of the month of
November, 2025. The borrower’s /mortgagor’s attention is invited to Provisions of sub-section
(8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
The borrower in particular and the public in general is hereby cautioned not to deal with the
properties and any dealings with the properties will be subject to the charge of the Punjab
National Bank for an amount of Rs. 35,31,302.28 (Rupees Thirty-Five Lac Thirty-One
Thousand Three Hundred Two and Paisa Twenty-Eight only) as on 17/08/2025 with further
interest, charges & expenses etc., from 18/08/2025.
DESCRIPTION OF IMMOVABLE PROPERTY

All'that part and parcel of the Residential Property bearing Patta No 426, situated at Ward
No. 7 (0ld Ward No 5), Mohalla Chand Bass, Sujangarh Distt - CHURU (Raj)

admeasuring 2649°9” standing in the name of Smt. Santosh Devi Mali W/o Sh. Nathmal.
Bounded By:- East-House of Ramchandra S/o Amarchand Mali, West - House of Madan
Lal Mali, North—Aam Rasta & House of Nandaram Mali, South—House of Rupa Ram Nayak

(Mohammad Adil)

Chief Manager & Authorized Officer

ameef Ar-sifadfea & fafds)

oy fivearer (02971) 2827153|T 9929444086, 9414152572
Frarh ga= (Fras s8(6))

¥ Bfies

Classifieds

PERSONAL

Sr.| Locker Number | Name of the | Last Known Expected date [uforfr facha snRaaY & gHfmior @ ufegfrdia & uada sf&iffam 2002
N. | New Old Locker Holder| Address of locker breaking (SARFAESI Act2002) & FPrRIFT 9 & w1 q‘f%a arT 13(12) & 3]'fé|:[ ]
1 | 5265AX0158/81] Sujata, w/o 4113 Jawaharnagar Behind 15.02.2026 gd: Iﬁ‘Jﬂl‘{CIS\)‘I‘\’H TUS Rp g dRIT 3 Lh\S"H?leAIC'i
Narendra Ciupta Nursing Home, ﬁﬁ@ﬁa greve 2002 ﬁ‘l—tfgﬁm Tae) Eﬁ e WUE FIRG FEHRI 5
Kumar Sriganganagar fafiee (@ et BI-3ffurfed d% ﬁfT) A <, RRIE ‘}IT@@TCT BT B

e veret R oS SR |

e RIRIRE gvgve (g7Rive) e, 2002 @ 7 9 @ w1y ufdd amT 13(12) &
T HaT WRAAT BT TN FR Y TS AT 7 gRT 13(2) v 13 (4) B
FE TR fiearsT wrar & Fof ud YEedwar S ofefy It uel s areRm
AR B T B b F TEIRT G S S & ot & R grena ¥ Red 8 &
MR TR AT f&1e 19.12.2025 YEHAR BT GaB 11 Io1 A FY 4 of T AT
IRER R T TE | 31 Foll, S 7 SRR 3 AR qiad fear
ST & 6 $98@ TSR A TR SURerd 81dR drell 3 4N ofd |

Are:— FwfY @ Realizable I¢Y & 408000 /— &1 31 A # o o €9
ERTER T 10 HRRTT Ieg, BT ST SR EFM T AT gedl & a8 awe
ArefiaTdT BF el @ ger 25 Ffved IR YT ST BT B | ST STFBRY

o & @ ofw UsT W 1026 S HEAT 11,/2003-2004 @ —
AT dEdTe —aTel, RTe—uTel (RIoTel,
Fiimie & vd famy o w9 RRgR Frfea T Qe 01.02.2019, TRId
e 1, ffes AT 9, Ut AT 167, T AT 201903478100081 IR ITe
T 1, RTeg AT 18, UST AT 427 3 438 AT 3R TdY U AR YR &
ERTYET <! TS & | FuiRT & Ry 1 o fem 3 & 78 8-

IR — DURM FT ire, RO T E@US HT AT 9N va AT 6R7 9 g3

qvs Kilka

I,Devaki Devi,W/0 Sh. Devi
Dutt,R/0-Village Selkuna,PO-
Gagrigol,Tehsil-Garud,District-
Bageshwar (Uttarakhand),Pin
No.-263641.My Son Army no-
15338099W,Hav.Basant Ballabh
,Unit-61 Engineer Regt C/O-
56AP0O.My name has been
wrongly recorded as DEWAKI
DEVI in my son’s military
document,whereas the
correct name is DEVAKI
DEVI.Please correct the error
and enter the correct name.

0110059399-1

CHANGE OF NAME

1, No. 296364-L Ex. SGT.
GUMAN SINGH SAKHAWAT
([T g dare@) S/o Late
Shri NARAYAN SINGH
residing at C-127, KAMLA
NEHRU NAGAR 1ST EXTN.
JODHPUR (RAJ.) 342008
have changed my name from
GUMAN SINGH SAKHAWAT
(7 g ddaTad) to GUMAN
SINGH (T[T fdg) vide Affidavit
dated 17.11.2025 at Jodhpur.

) % Rerd & RTTaT |t &t 3200

Partnership Firm M/s DG Power may be
Registered Under Part | of chapter XXI of|
Companies Act, 2013 As A Company
Limited By Shares.

2.The Principal Objects of The Company are
As Follows to do The Busniess of
Manufacturing, Assembling, Designing and
Trading of Solar Power Plants And Activities
Related To It.

3. A Copy Of The Draft Memorandum and
Articles of Association of The Proposed
Company may be Inspected at the office at
plot No. 344, Swarnpuri, Kanakpura, Sirsi
Road, Jaipur-302012, Rajasthan.

4.Notice is Hereby Given that any person
Objecting to This Application may
Communicate their objection in writing to the
Registrar at the Central Registration Centre
(CRC), Indian Institute of Company Affairs
(IICA), plot no 6,7,8, Sector-5, IMT Manesar,
District-Gurgaon (Haryana) Pincode
122052 with in Twenty-one days from the
date of Publication of this notice with A Copy
to the Company at its Registered Office.

Name(s) of Applicants:
1. Mr. Chena Ram

Dated: 18.11.2025 2. Ms. Annu

Date: 15/11/2025  Place: Sujangarh

Punjab National Bank

Marg, Prabhadevi, Mumbai

JM FINANCIAL ASSET RECONSTRUCTION COMPANY LIMITED

(acting in its capacity as trustee of AC Retail September 2024 - Trust)
Corporate Identification No.: U67190MH2007PLC174287 Regd. Office: 7th Floor, Cnergy, Appasaheb Marathe
— 400025 Phone: + 91 22 6224 1676 Website: www.jmfinancialarc.com

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

Whereas the undersigned being the Authorised Officer of the JM Fi ial Asset R

days from the date of notice(s)/date of receipt of the said notice/s.

of the said Rules on the dates mentioned against each account.

jon C
uction
under the Securitisation and Reconstruction of Financial Assets & in compliance of Rule 8(1) of Enforcement of Security Interest Act, 2002, and in
exercise of powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued demand notice/s on
the date mentioned against each account calling upon the respective borrower/s to repay the amount as mentioned against each account within 60

The borrower/s having failed to repay the amount, notice is hereby given to the borrower/s and the public in general that the undersigned has taken
possession of the property/ies described herein below in exercise powers conferred on him/her under Section 13(4) of the said Act read with Rule 8

The borrower/s in particular and the public in general is hereby cautioned not to deal with the property/ies and any dealing with the property/ies will be
subject to the charge of JM Financial Asset Reconstruction Company Ltd., for the amount and interest thereon as per loan agreement. The bor-
rowers' attention is invited to provisions of Sub-section (8) and (9) of Section13 of the Act, in respect of time available, to redeem the secured assets.

y Ltd. (Herein after referred as JMFARC)

Sr. Loan A/C No./
No. | Old Loan A/C No

Name of the Borrower/
Co Borrower/ Guarantor

Demand Notice date
& Amount

Symbolic/ Physical
Possession on

NARAYANLAL CHAMPALAL / RANJNA

1. | 106MSM001042784
NARAYAN SHARMA / CHAMPALAL AMBALAL

15-Nov-24 / Rs. 16,89,544/-
as on 21-Nov-24

13-11-2025
Physical Possession

Chandan Mal, North - Bhanwar Lal, South - Kapil Sharma

Mortgage Property:- All that piece and Parcel of land along with structure standing there on being the Residential
Situated in the Balwana Teh - Sumerpur, Distt - Pali, State Rajasthan admeasuring 1438 Sq. ft Bounded as East - Aam Rasta 13 Feet, West -

House Property Patta No. 26,

Place: Rajasthan

Date : 18.11.2025 For Jm Fi

Sd/- Authorised Officer

| Asset R uction C: y Limited

P

AAVAS FINANCIERS LIMITED
(CIN:L65922RJ2011PLCO34297) Regd. & Corp. Office: 201-202, 2nd Floor,
South End Square, Mansarovar Industrial Area, Jaipur. 302020

' Aos

SAPNE AAPKE, SAATH HAMAARA

FINANCIE«S un

I,Rahul is legally son of Army
no-JC-492522F,Rank-
Sub,Name-Lalchand of Unit-16
Jat Regt. c/0 56-APO,residence
at Village-Koleera, Postoffice-
Kolida,District-
Sikar,Rajasthan-332031,have
change my name from RAHUL

I, Kalawati, spouse of Uma
Shankar Yadav, resident of
Aakashwani Wali Gali, Gali No.
10, Sector No. 4, Tilak Nagar,
Bikaner (Raj) — 334001, have

Head Cargo (+9199588 97723)
DIAL/223/PREM ASSOCIATE

I : changed my name from
g; | Nameof Bortower and Description Of Secured Asset In Respect Date of Demand | g of ST St HoT, Td — BARM BT Wiie Td gi¥ed — 37 I Ud axaTs to RAHUL JAKHAR,vid 9 Y
Co-borrower / Loan i Notice sent & 3 (0] ,wide . . .
No. | ccount number/ Branch f Which Interest Has Been Created Outstanding Amount | Possession + : Kalawati to Kalavati Yadav vide
- e —| | : RRE), IR wiRtiga s affidavit no-CB114193,dated- o
1 [Mausam Devi, Plot With Patta No.5831, In Khasra No.469, Village| 12-08-2025 &[ 15-11 _ 2 Affidavit dated 17/11/2025
Jeetendra Kumar | Kanjoli, Gram Panchayat Kanjoli, Tehsil Todabhim [ Rs.767007/- | 2025 faei® : 17.11.2025 HSVE AR Gea) §@ fi. 17/11/25
Jatav, Mukesh Dlslnct Gangagur City, Karauli, Rajasthan - 322230 - bef C IN DI C
Kumar Jatav, Area 272.22 Sq. Yards. East-Janak Gurjar’s Pator 0110059399-2 efore Central Notary, ourt
/NHL00520034703/ Posh, West-Road, South-Open Land of Ramsawroop, " .
Jaipur North-House of Raju And Pator Posh ISandhva is | v d ht Complex, Bikaner (Raj).
2 | Neeraj Ba, Residentall andof ot (PataNo.1358) Admeasuring| 12-08-2098 & [ 15-11- »>andhya is legally daughter
Bhur mgh 67.36 Sq. Yd., At Gram Panchayat Mende Ka Pura, | Rs.410858/- | 2025 of Army no-JC-492522F,Rank-
% Panchayat Samm Nadoti, Dist. Karoll Rajasthan, Pin O ‘m .
/NHL0052 033959/ Code: 322216, East-6 Ft. Gaii After Then House of DELHIREARL nnvorr SubyName.La]chand Of'Ur”t 16-
Mr. Ramprasad, West-Gommon Way, South-Land of Form No. URC-2 Delhi International Airport Limited Jat Regt. ¢/o 56-APO
Mr. Harkesh After Then 15 Road, North-Self OpenLand Advertisement Giving Notice About Registered Office: New Udaan Bhawan, a " egt. ¢/0 "
3 [ Mandor D ﬁlft:\rNTt:e: :0;%60; g’" Eald':: i)??/ll H 12-08-2025 & [ 15-11 Registration Under Part 1 Of Chapter XXI Opp- Terminat E'R‘tgwrgecta?dqw‘c‘)né%ﬂamnatAlrport' sresidence at Village-
andor Dev, otWithPattaNo.67, SankalpNo. 02, VillageHamawas [ 12-08-: -11- ) - +
Ramprasad M Gram PanchayatBnanwata anchayat Sar%m iURmagarh | Rs 483913/~ | 2025 [Pursuant To Section 374(B) Of The CIN NO. U63033DL2006PLC146936 Koleera,Postoffice-
ML Ua0025413)  |Pachwara, Dausa, Aréa Within Companies Act,2013 And Rule 4(1) Kolida,District-
Jaipur Jurisdiction of Gram PanchayatBhanwata And Within of Companies [Authorized To Register] FINA TICE » e
The Limits of Sub-Registrar Rahuwas, PO. Nangal Rules. 2014 Sikar,Rajasthan-332031 have
Rajwatan, Ra jasthan, Pin Code: 303505, East-Common o ules, 1. Allimporters/ Exporters who have not
Way, West-Agri. Land of Goverdhan. Meena South- 1. Notice is h(_ereby Given that in Pursuance cleared/claimed their cargo lylng atIcl change my name from
Cotmon Waj.Nott-Gpen Of Sub-Section (2) Of Section 366 of| | “airport CWC Disposal Unit prior o the SANDHYA to SANDHYA
Date: 18" 2025 | Place: RAJASTHAN Sd/- Officer Home Finance Lid | [Companies Act, 2013, An Application is| | year2015 and which remains Uncleared/ KUMARI.vide affidavit no-
Proposed to be made After Fifteen days| | Unclaimed till date are hereby instructed ’
HereﬁofBut Bﬁ]for(;Explre ofTrtth da(y:s hereI to Clear/ Claim their consignments with CB114192,dated-17/11/25
. S A " " " in after to the Registrar at the Centra I rel t ting d t:
q asna as{laa il Circle Of_flce, _I-Ianumangarh; 3rd Floor, G_oyal T°‘.”er' Opposite Registration Centre %CRC), Indian Institute te;efroeree ;gﬂ l\jgegr?wrbgrg ZO%CE';UI;-laeISn;?g g(l; 0110059399-3
punjab national bank Ashish Cinema, Hanumangarh Junction, Raj. 335512 Of Company Affairs (IICA), Plot no 6,7,8, so will result in the said cargo being
DSSESSIO oTIC Email: COHANUSAMD@PNB.BANK.IN Sector-5, IMT Manesar, District-Gurgaon désposed ofasgg.;tge [arowi:ocn of the
Haryana) Pincode-122052 that a ustom act, 1 ead with Custom
POSSESSION NOTICE (For Immovable property (Haryana) Drspotal tanal 2015 MPORTAN

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

obtained by them from the Finova Capital Pvt

Interest Act 2002 (SARFAESI Act) on their respe:

Name of Borrower/Guarantor (s) /
Security Provider/s / Loan Alc no.

Fliisssied Finova Capital Pvt Ltd

702,Seventh Floor ,Unique Aspire, Plot No 13-14 Cosmo Colony ,Amrapali Marg,Vaishali Nagar,Jaipur - 302021,Rajasthan
Demand Notice Under Section 13(2) of Securitisation Act of 2002

Notice is hereby given that the under mentioned borrower(s)/ guarantor(s)/mortgagor(s) who have defaulted in the repayment of loan facilities

notices were issued to them under Section 13(2) of the Securitization and Re-construction of Financial Assets and Enforcement of Security

Ltd and whose facility account has been classified as Non-Performing Assets (NPA). The

ctive addresses. Now such they are hereby informed by way of this public notice.

Date and Amount of Demand
Notice Under Sec. 13(2)

Details of Properties / Address of
Secured Assets to be Enforced

(Loan A/c No.) FIAJLALONS000005012178,
Mukesh Marothiya S/o Shyam Lal (Borrower),
Mrs Rekha W/o Mukesh Marothia (Co-borrower),
Sher Singh S/o Prabhu Singh Rawat (Guarantor)|

14-Nov-25
Rs. 20,47,297/- Twenty
Lakh Forty Seven
Thousand Two Hundred
Ninety Seven Only

All That Piece And Parcel Of The Immovable Property
Situated At West Half Part Of Residential Plot No 05
Near New Housing Board Khoda Ganesh Ji Road
Madanganj Kishangarh Dist Ajmer Rajasthan.
Admeasuring 89.7 SQ YARD

60 days from the date of publication of this notice, faili
Section 14 of SARFAESI Act.

us, and no further step shall be taken by us for transfer
Date : 17/11/2025 Place : Ajmer,

The above borrowers and /or their guarantor(s)/mortgagor(s) (whenever applicable) are hereby called upon to make payment of outstanding amount within

Furthermore, this is to bring to your attention that under Section 13 (8) and Section 13(13) of the SARFAESI Act, in case our dues together with all costs,
charges and expenses incurred by us are tendered at any time before the date fixed for sale or transfer, the secured asset shall not be sold or transferred by

ing which further steps will be taken after expiry of said 60 days under sub-section (4) of Section 13 and

orsale of that secured asset.
Rajasthan

Authorised Officer Finova Capital Pvt Ltd

I!IGRO

Floor, Tower 3, Equinox Business Park,
under Section 13 (12) read with rule 3

said notice.
under sub-section (4) of Section 13 of

with the property will be subject to the cl
with interest thereon. The borrower’s
respect of time available, to redeem th

4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla, Mumbai 400070

POSSESSION NOTICE APPENDIX IV (SEE RULE 8(1)) (FOR IMMOVABLE PROPERTY)

Whereas, the undersigned being the Authorized Officer of UGRO Capital Limited, having its registered office at 4th
of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred
repay the amount mentioned in the notice together with interest thereon, within 60 days from the date of receipt of the

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that|
the undersigned has taken possession of the property described herein below in exercise of powers conferred on him

Rules 2002.on the day, month and year mentioned below.
The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings|

U GRO Capital Limited

LBS Road, Kurla, Mumbai 400070 ,under the Securitisation and Reconstruction

of the Security Interest (Enforcement) Rules, 2002, issued a demand notice to

the Act read with Rule 8 of the said rules of the Security Interest (Enforcement)

harge of UGRO Capital Limited for the amount mentioned in the notice together|
attention is invited to provisions of sub-section (8) of section 13 of the Act, in
e secured assets.

Regional Officer
- RAJASTHAN STATE POLLUTION CONTROL BOARD
=NFP# 1st Floor, Sahkari Bhumi Vikas Bank, College Road Opposite Police Line,
District-Nagaur 341001, Email: rorpch.nagaur@gmail.com
REGISTERED POST/E-MAIL
RPCB/RO NGR/PUB-226/2915-19 Date : 11-11-2025
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Infinity Fincorp Solutions Pvt Ltd
Unit No. B/003 A, on the Ground Floor, Near Courtyard
Marriott, 215-Atrium, Andheri- Kurla Road, Andheri East,
Mumbai- 400093

POSSESSION NOTICE

Whereas The Undersigned Being The Authorized Officer Of The Infinity Fincorp Solutions Pvt. Under
The Securitization And Reconstruction Of Financial Assets And Enforcement Of Security InterestAct,
2002 And In Exercise Of Powers Conferred Under Section 13(2) Read With Rule 8 Of The Security
Interest (Enforcement) Rules 2002, Issued A Demand Notice Dated 22nd August 2024 Calling Upon
The Borrower (S) /Co-Borrower(S).(1) Shaitan Meena At:- Arniya Rasa, Bhilwara-311404,
Rajasthan, Also at-Patta No.17 situated at Gram Panchayat Arniya Rasan, Panchayat Samiti
Shahpura, Village Arniya Rasan, Tehsil Shahpura & District- Bhilwara, Rajasthan-311404 (2)
Ratani Devi At:- Arniya Rasa, Bhilwara-311404, Rajasthan and To Repay The Amount
Mentioned In The Notices Being Rs. 20,53,000/- (Rupees Twenty Lakh Fifty-Three Thousand
Only) as on 14/08/2024 within 60 days from the date of receipt of the said notices.

The Borrower(s)/Co-borrower(s) having failed to repay the amount, notice is hereby given to the
Borrower(s)/Co-Borrower and the public in general that the undersigned has taken Physical
possession of the property described herein below in exercise of powers conferred on him/her under
Section 13(4) of the said Act read with Rule 8 of the said rules on this 15th November 2025.

The Borrower(s)/ Co-Borrower(s) in particular and the public in general are hereby cautioned not to
deal with the property and any dealings with the property will be subject to the charge of the Infinity
Fincorp Solutions Pvt Ltd for a total amount Rs. 20,53,000/- (Rupees Twenty Lakh Fifty-Three
Thousand Only) as on 14/08/2024 and further cost and interest thereon.

COINFINITY

[ Description of immovable Property |

Mortgage over following properties:

All the piece or parcel of Residential Property of Patta No.17 situated at Gram Panchayat
Arniya Rasan, Panchayat Samiti Shahpura, Village Arniya Rasan, Tehsil Shahpura &
District- Bhilwara, Rajasthan, admeasuring 1139.5 Sq Ft, belonging to Shaitan Meena
East: - Self Property

North: - Property of Mr. Shankar Nath

South: - Property of Mr. Bheru Lal Meena

West: - Public Way

Place: Bhilwara
Date: 15/11/2025

Infinity Fincorp Solutions Pvt Ltd
Alo:- Pramendrasingh Parihar

Indiabulls Asset Reconstruction Company Limited

4
Indlabu,/s One International Center, 4th Floor, Tower 1, Elphinstone

ASSET RECONSTRUCTION Road, Mumbai 400013

POSSESSION NOTICE
[(Appendix IV) Rule 8(3)]
Whereas the undersigned being the Authorized officer of Indiabulls Asset
Reconstruction Company Ltd., having its Registered Office at: Indiabulls Asset
Reconstruction Company Limited, One International Centre, Tower-1, 4th Floor,
Senapati Bapat Marg, Elphinstone Road, Mumbai - 400013, under the provision of the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (54 OF 2002) (hereinafter referred to as “IBARC”) and in exercise of
the powers conferred under Section 13(12) read with Rule 3 of the Security Interest
(Enforcement) Rule, 2002 issued a Demand Notice dated 16-October-2020 for loan
account number RDD00296N calling upon,
1. M/S KAVITA TRADERS (BORROWER) Through proprietor: Mrs Kavita Surana Shop
No. 15, Kumhar Hostel Building, Behind Maharaja School, Near CTO, Sardarpura,
Jodhpur-342001, Rajasthan
2. MRS KAVITA SURANA (CO-BORROWER) 444/A, 1st C Road, Sardarpura, Jodhpur-
342001, Rajasthan
3. MR PANKAJ SURANA (CO-BORROWER/MORTGAGOR) 444/A, 1st C Road,
Sardarpura, Jodhpur-342001, Rajasthan
To repay the amount mentioned in the notice being Rs 1,52,25,061 (Rupees One Crore
Fifty-Two Lakhs Twenty-Five Thousand and Sixty-One Only) as on 30-09-2020 along
with interest from 01-10-2020 within 60 days from the date of receipt of the said notice.
“The borrower having failed to repay the amount, notice is hereby given to the borrow-
er and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him under sub-section (4) of
section 13 of Act read with rule 8 of the Security Interest Enforcement) Rules, 2002
on this the 12th day of November, 2025.
The borrower in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of
“Indiabulls Asset Reconstruction Company Ltd.” for an amount Rs 1,52,25,061
(Rupees One Crore Fifty-Two Lakhs Twenty-Five Thousand and Sixty-One Only)
as on 30-09-2020 along with interest from 01-10-2020.
The attention of borrower is invited to provisions of sub-section (8) of Section 13 of the
Act, in respect of time available, to redeem the secured asset.
SCHEDULE OF PROPERTY:-
Flat No UG-02 & UG-03, Plot No 734, Samridhi Complex, 1st C Road, Sardarpura,
Jodhpur- 342001, Rajasthan, admeasuring 2250 Sq Ft built up area, Type: Commercial,
Owner: Mr Pankaj Surana
Dated: 12 November 2025
Place: Jodhpur

Sd/- Authorised Officer,
Indiabulls Asset Reconstruction Company Ltd Trust XIV

INVITATION FOR EXPRESSION OF INTEREST FOR SANWARIYAJI
BUSINESS VENTURE PRIVATE LIMITED OPERATING IN REAL
ESTATE SECTOR AT JAIPUR, & MUMBAI
(Under sub-regulation (1) of regulation 36A of the Insolvency
and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

IsL. RELEVANT PARTICULARS

1 | Name of the corporate debtor along with PAN &
CIN/ LLP No.

2 | Address of the registered office

Sanwariyaji Business Venture Private Limited
CIN No: U45201RJ2011PTC037210

59, Mansarovar Colony Kalwar Road, Jhotwara,
Jaipur, Rajasthan, India-302012

NA

3 | URL of website

4 | Details of place where majority of fixed assets
are located

Block- B, Guman Eternity at plot Nos. GH-1 & GH-2,
Subhash Nagar, Shastri Nagar, Jaipur. Office at 4th
Floor, Solaric Building D of Urmi Corporate Park, Plot
No. CTS no. 988 (Part), 98C, S. No. 46 (PT) and 47
(PT) of Village Tungwa, Saki Vihar Road, Andheri (E)

Place : RAJASTHAN

Date: 18-11-2025

Authorised Officer Aavas Financiers Limited

POSSESSION NOTICE Sl Borrower Details Demand Notice Mortgaged Property P°539:5'°"
Whereas, The undersigned being the Authorised Officer of AAVAS FINANCIERS LIMITED under the Securitisation and No. b
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred upon me 1.| 1.SHREE DEV Demand Notice dated | All that piece and parcel of immovable property
under section 13(12) read with Rule 9 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the JWELLERS 28/08/2025 for an amount| being Agri. Residential Property situated at
borrowers mentioned herein below to repay the amount mentioned in the respective notice within 60 days from the date of receipt of the said 2.SANU of being Constructed House situated at Khata No 138
notice. The borrowers having failed to repay the amount, undersigned has taken possession of the properties described herein below in 3‘NANA LAL GURJAR Rs. 26,89,136.00/- ( Ru- . 13.11.2025
exercise of powers conferred on me under Section 13(4) of the said Act read with Rule 9 of the said rules on the dates mentioned as below. - . - ’T i " .S' Lakh (Old) and 139 (New Araji No. 1237, 1238, 1239,  1°-1'-
The borrower andGuarantor in particular and the public in general is hereby cautioned not to deal with the properties and any Loan Account Number: |  pees Twenty Six La 1242, 1243, Village -Dovada, Patwar Halka
dealings with the property will be subject to the charge of the AAVAS FINANCIERS LIMITED for an amount mentioned as UGRJDMS0000063389 | Eighty Nine Thousand One| poyada Tehsil Amet District Rajsamand (Raj.)
below and further interest thereon. HU;:?:;;'K{];%%E'V) Admeasuring Area- 1423 Sq. Ft. Boundaries
Date & Amount - te & Type S of the property as:- East:- House of Devi lal
h Description of Propert
Name of the Borrower of Demand Notice P perty of Possess West:- House of Bhawar Lal North:- Road
OM PRAKASH MEHRA, SARJU 5SEP 25 RESIDENTIAL PROPERTY SITUATED AT PATTA | SYMBOLIC South:- House of Hemraj ji
DEVI, SITA RAM Rs. 493611/- NO. 07, VILLAGE JAITPURA GRAM PANCHAYAT | POSSESSION Place: RAJASTHAN Sd/-(Authorised Officer)
GUARANTOR : UMA SHANKAR KIR 4 SEP 25 SAMBHAR TH. SAMBHAR LAKE DIST. JAIPUR, | TAKEN ON Date: 18.11.2025 For UGRO Capital Limited
(A/CNO.) 191212401260039 RAJASTHAN ADMEASURING 177.77 SQ. YARD | 14 NOV 25
JAGDISH SONI, KANTA BAI 5 SEP 25 PATTA NO 132 SITUATED AT KESHORAIPATAN, | SYMBOLIC AU AU SMALL FI NANCE BANK LIMITED
(A/CNO.) 221230402258001 Rs. 398024/- DISTT. BUNDI, RAJASTHAN ADMEASURING POSSESSION Emﬁ'ﬁcs
4 SEP 25 292.16 SQ. FT. TAKEN ON BANK (A SCHEDULED COMMERCIAL BANK)
14 NOV 25 A SCHEDULED COMMERCIAL BANK Regd. Office: 19-A, Dhuleshwar Garden, Ajmer Road, Jaipur - 302001 (CIN:L36911RJ1996PLC011381)
LATE MR. SHAITAN SINGH NOW 5JUL 25 PATTA NO. 50, GRAM PANCHAYAT - FARAKIYA | SYMBOLIC Demand Notice Under Section 13(2) of Securitisation Act of 2002
DECEASED THROUGH HIS LEGAL Rs. 333321/- P.S. SRINAGAR AJMER RAJASTHAN (INDIA)- POSSESSION As the loan account became NPA therefore the Authorized officer under section 13(2) of "The Securitisatlon and Reconstruction of Financial
HEIRS MRS. PANCHI DAVI, MR. 4JUL25 305025 ADMEASURING 1540 SQ.FT. TAKEN ON Assets and Enforcement of Security Interest Act 2002" had issued 60 days demand notice to the borrowers/co-borrowers/
BABLU RAWAT, MR. PAPPU 14 NOV 25 Mortgagers/Guarantors (collectively referred as "Borrowers") as given in the table. According to the notice if the borrowers do not deposit the
SINGH, BABLU RAWAT, PAPPU entire amount within 60 days. the amount will be recovered from auction of the mortgage properties/secured assets as given below.
SINGH, PANCHI DEVI Therefore you the borrowers are informed to deposit the entire loan amount along with future interest and expenses within 60 days from the
(A/CNO.) 211200102162007 date of demand notice, otherwise under the provisions of 13(4)and 14 of the said Act, the Authorized officer is free to take possession for sale
of the mortgage properties/Secured assets as given below,
LATE MR. KEWAL CHAND NOW 5 SEP 25 PATTA NO 2255, GRAM PANCHAYAT MOHRA SYMBOLIC Borrowers to note that after receipt of this notice, in terms of Section 13(13) of the Act, 2002, you are prohibited and restrained from
DECEASED THROUGH HIS LEGAL Rs. 421786/- KALAN RAIPUR, PALI, RAJASTHAN, 306307 POSSESSION transferring any of the secured assets by way of sale, lease or otherwise, without prior written consent of the secured creditor.
HEIRS MRS. KANCHAN DEVI 4 SEP 25 ADMEASURING 900 SQ.FT. TAKEN ON Borrowers attention are attracted towards Section 13(8) r/w Rule 3(5) of The Security Interest (Enforcement) Rules, 2002 Act that the
KANCHAN DEVI ” 14 NOV 25 borrowers shall be entitled to redeem their secured asset upon the payment of the complete outstanding dues as mentioned below before
GUARANTOR : BHANU PRAKASH the publication of auction notice, which thereafter shall cease to exist.
(A/C NO.) 221209802265643 Loan A/c No./ Name of the | Date and Amount
Borrower/ Co-Borrower/ of Demand Notice Description of Mortgaged Property
MIRTUNJAY KUMAR SINGH, 5SEP 25 MUTSIL NO. 120, KILA NO. 31(16/2), VILL- SYMBOLIC Mortgagor/ Guarantor Under Sec. 13(2)
NIBHA DEVI Rs. 496689/- KHORI KALA, TEH- TAWADU, DISTT. MEWAT POSSESSION
(A/C NO.) 181205600901029 4 SEP 25 ADMEASURING 73 SQ.YRDS. TAKEN ON A/c No. 2221222245907234 11-Nov-25 SCHEDULE OF HYPOTHECATION
14 NOV 25 M/S. SHREE NARAYAN Rs. 30,30,886/- First and Exclusive Charge by Way of Hypothecation on Other Current
DURGA LAL NAGAR, BEENA BAI, 5SEP 25 PATTA NO. 1 BALAPURA, GRAM PANCHAYAT | SYMBOLIC VEGETABLE COMPANY (Rupees Thirty Lakh | Assets, Inventory & Book Debt, Both Present and Future.
DHARMRAJ NAGAR Rs. 838107/ BHAJNERI TEH NAINWA BUNDI, RAJASTHAN | POSSESSION THROUGH ITS PROPERITOR |  Thirty Thousand SCHEDULE OF IMMOVABLE PROPERTIES MORTGAGED: -
(A/CNO.) 221213702277829 4 SEP 25 ADMEASURING 1400 SQFT. TAKEN ON MRS. PREM DEVI (Borrower) Eigh? Hundred Eighty | 1, All That Part and Parcel of Commercial Property, Shop & Platform Plot
14 NOV 25 Six Only) As on No. 15, Measuring 250 Sq. Ft. Situated at Block No. D, Krishi Upaj Mandi
RAMDAV RAMDAYV, LADA DEVI, 5SEP 25 PATTA NO. 36, VILLAGE-JORAWARPURA, SYMBOLIC MR. GHANSHYAM MALI S/O 11-Nov-25 Samiti Main Mandi Fruit and Vegetable Yard, Bijainagar, District Ajmer,
MEGHRAJ SAIN Rs. 355625/- & GRAM PANCHAYAT GOTHIYANA TEH. ARAI, POSSESSION MR. RAMESHWAR MALI Rajasthan. Owned by M/s. Shyam Fruit Bhandar Through It’s Proprietor
GUARANTOR : RAMESH CHANDRA Rs. 202106/- DISTT. AIMER RAJASTHAN ADMEASURING TAKEN ON (Guarantor/Mortgagor) Mr. Ghanshyam Mali
SEN 4 SEP 25 1505Q YD 14 NOV 25 - shanshyam Mall
(A/CNO.) 211211301927128 & M/S. SHYAM FRUIT The Said Property is Bounded as under:-
241211304175618 BHANDAR THROUGH IT’S East: Common Way, West: Others Property
PROPERITOR MR. . .
BALKISHN BAIRWA, DEVKANYA 5SEP 25 PATTA NO 06 - GRAM UMMEDPURA, GRAM | SYMBOLIC GHANSHYAM MALI North: Others Property, _ South:PlotNo. 14
DEVKANYA Rs. 564592/- PANCHAYAT DOHRIYA. P.S. SHAHPURA, POSSESSION (Guarantor/Mortgagor) 2. All That Part and Parcel of Residential Property, Part of Plot No. 126 &
(A/CNO.) 231217403113903 4 SEP 25 BHILWARA UMMEDPURA. RJ ADMEASURING | TAKEN ON &g Plot No. 101, Having Area Admeasuring 57.89 Sq. Mtrs. Situated at Part
652.55Q. FEETS 14 NOV 25 of Khasra No. 3974-3982, Gopal Bari, Village Chosla, Tehsil Bijainagar,
GURUDAYAL G, PRAMOD KUMAR 60CT 24 PATTA NO. 7 VILL- KARODA, GRAM PHYSICAL District Ajmer, Rajasthan. Owned by Mr. Ghanshyam Mali.
YADAV, PINKYYADAV, Rs. 823939/- & PANCHAYAT- KARODA, PANCHAYAT SAMITI,- POSSESSION The Said Property is Bounded as under:-
PRAVEENKUMAR Rs. 61855/- BEHROR, DIST-ALWAR, RAJASTHAN - 301020 | TAKEN ON East: Plot No. 100 West: Plot No. 102
(A/C NO.) LNNEM02919-200127416 40CT24 ADMEASURING 219.44 SQ.YARD 14NOV 25 ast: lotvo. “0% est Fothio.
& LNNEM11721-220181600 North: Plot No. 104, South: Road
SARABJEETKOUR, MANGA SINGH, 4 AUG 21 PATTA NO. 40, BOOK NO. 21, GP. 10 O, TEH. PHYSICAL A/c No. 1921222226007520 11-Nov-25 SCHEDULE OF HYPOTHECATION
PARVINDER SINGH Rs. 598810/- KARANPUR, DIST. SRI GANGANAGAR, POSSESSION . . .
GUARANTOR : MANDER SINGH 3 AUG 21 RAJASTHAN, ADMEASURING 1920 SQ. FT. TAKEN ON M/S. SHYAM FRUIT Rs. 9,34,160/- First and Exclusive Charge by Way of Hypothecation on Current Assets &
(A/C NO.) LNSHR02919-200132532 14 NOV 25 BHANDAR THROUGH IT’S (Rupees Nine Lakh | Movable Fixed Assets Both Presentand Future.
OM PRAKASH, SITA DEVI 5JAN 25 PATTA NO. 740 WARD NO. 07 SURATGARH PHYSICAL PROPERITOR MR. Thirty Four SCHEDULE OF IMMOVABLE PROPERTY MORTGAGED: -
GUARANTOR : PRAKASH KUMAR Rs. 816337/- TEHSIL SURATGARH DISTT. GANGANAGAR POSSESSION GHANSHYAM MALI Thousand One )
(A/C NO.) LNSGR03422-230248418 3 AN 25 RAJASTHAN ADMEASURING 990 SQ.FT TAKEN ON k | 1. All That Parte?nd Parcel ofCo'mmercnaI Property,Shopl& Fflatfo'rm PIoF
15 NOV 25 (Borrower/Mortgagor) Hundred Sixty Only) | No. 15, Measuring 250 Sq. Ft. Situated at Block No. D, Krishi Upaj Mandi
RAMKUNVAR LOHAR, MAMTA 5SEP 25 PATTA NO. 33 SITUATED AT GRAM PANCHAYAT | SYMBOLIC MRS. PREM DEVI W/O MR. Ason Samiti Main Mandi Fruit and Vegetable Yard, Bijainagar, District Ajmer,
DEVI Rs. 1034987/- SAWALJAISINGHPURA, PANCHAYAT SAMITI POSSESSION GHANSHYAM MALI 11-Nov-25 Rajasthan. Owned by M/s. Shyam Fruit Bhandar Through It’s Proprietor
(A/C NO.) 221213602424543 4 SEP 25 PHAGI, DISTRICT JAIPUR RAJASTHAN, TAKEN ON (Guarantor) Mr. Ghansh Mali
ADMEASURING 150 SQUARE YARDS 15 NOV 25 r-Ghanshyam Wiali.
ASHA KANWAR, HEMRAJ GEHLOT 51UL25 PLOT 64 SUNDARAM CITY - 2ND GRAM - SYMBOLIC The Said Property is Bounded as under:-
GUARANTOR : JEETRAM KHATI Rs. 523761/- BRIJLALNAGAR, TH.-MALPURA TONK POSSESSION East: Common Way, West: Others Property
(A/CNO.) 221216402565245 4JUL25 RAJASTHAN (INDIA)- 304502 / ADMEASURING | TAKEN ON
125 SQ.YARD. 15 NOV 25 North: Others Property, South: Plot No. 14

Date :17-11-2025 Place: AJMER, RAJA

STHAN Authorised Officer AU Small Finance Bank Limited

Mumbai

5 | Installed capacity of main products/ services NA

6 | Quantity and value of main products/ services NA
sold in last financial year

7 | Number of employees/ workmen 0

8 | Further details including last available financial
statements (with schedules) of two years, lists of
creditors are available at URL:

The details can be sought by sending an email on
cirp.sanwariyaji2025@gmail.com and/ or Virtual Data
Room in accordance with the provisions of the Code
and Regulations made thereunder.

9 | Eligibility for resolution applicants under section
25(2)(h) of the Code is available at URL:

The detailed invitation for expression of interest which
shall include the eligibility for resolution applicants
under Sec 25(2)(h) of the Code can be sought by
sending an email on cirp.sanwariyaji2025@gmail.com

Last date for receipt of expression
of interest

02/12/2025

status as MSME.]

11 | Date of issue of provisional list of prospective 1211212025
resolution applicants

12 | Last date for submission of objections 1711212025
to provisional list

13 | Date of issue of final list of prospective resolution | 27/12/2025
applicants

14 | Date of issue of information memorandum, 01/01/2025
evaluation matrix and request for resolution plans
to prospective resolution applicants

15 | Last date for submission of resolution plans 31/01/2026

16 | Process email id to submit cirp.sanwariyaji2025@gmail.com
Expression of Interest

17 | [Details of the corporate debtor’s registration NA

Date: 17th November 2025
Place: Mumbai

In the matter of ‘Sanwariyaji Business Venture Private Limited’
IP Registration No. IBBI/IPA-001/IP-P-02738/2022-2023/14194
Reg. & Comm Address: 910, 9th Floor, Ajmera Sikova, Opposite Damodar Park,

E/ cirp.sanwariyaji2025@gmail.com / cavikas.khiyani@gmail.com

VIKAS KHIYANI
Resolution Professional

Nityanand Nagar, Ghatkopar West, Mumbai-400086

AFA Validity Date: 31/12/2025

Jaipur
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